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| TEM NO. 8 COURT NO. 4 SECTI ON | |
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
CRLMP No. 11246/2014 in Petition(s) for Speci al Leave t
Appeal

(Crl.) No(s).6622/2013

(Arising out of inpugned final judgnment and order dated 12/07/2013
in CRMW\WP No. 13995/ 2013 passed by the H gh Court O Judicature At

Al | ahabad)

AKHI LESH AND ORS Petitione
VERSUS

STATE OF UP AND ORS Responden

(For restoration and office report)

Date : 07/07/2014 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
HON BLE MR JUSTI CE Pl NAKI CHANDRA GHCSE
For Petitioner(s) M. Sanjay Sharma , Adv.
For Respondent (s) M. Vijay Pal Sharnmm, Adv.
M. Haresh Rai chura , Adv.
M. M R Shanshad , Adv.
M. Vivek Vishnoi, Adv.
M. Shashank Singh, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
For t he reasons st at ed in Crim nal M scel | aneous
Petition
No. 11246/ 2014, t he sai d petition is al | owed. The orde
r dat ed

01. 05. 2014, dismssing the SLP (Crl.) No.6622 of 2013 for want of
prosecution is recalled and the sane is restored to its original
number .
Interimorder passed on 26.08.2013 be al so revived.
Li st the special |eave petition for hearing in due course.
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